LIR Neo. 2337/16
Chhote Lal va Ham Saroop Nukesh Kumar Fruit Vegelable

Agency

03.09.2020

Present: None for the LRs of the deceased workman.

None for the management.
(Defence of management already struck off)

The matter was earlier fixed for 03.04.2020 for

moving application by the LRs of the deceased workman o bring on

record the LRs of the deceased workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

Earlier the adjournment was sought by the LRs of the

deceased workman for moving the application to bring on record the LRs
of the deceased workman,but, thereafter, no one had appearerd on

behalf of the LRs of the deceased workman.

Today, no one has appeared on behalf of the LRs of

the deceased workman through video conference
Accordingly, the matter stands adjourned for the

same purpose on 17.11 .2020.

Ahlmad of this court is directed to send the copy of
al of District Court, Rouse Avenue Court
the oﬁicialtﬁéﬁsite of Delhi District

(PAWA MAR nmm;r
PRESIDING OFFICE R:LAROUR Flll'llT-lX
ROUSE AVENUE COURTS.NEW DELHI

J 03.09.2020

this order to the concerned offici
Complex, New Delhi for uploading on

Court.




LEIR Neo. 7307/10

Jai Prokash Tiwar pen Pvt Lid.

{ vo Maospas Ta

03.09.2020
Present:

Ms. Pooja, proxy AR for the workman.

None for the management.

e matter was earlier fixed for 03.04.2020 for

Th
plication by the LRs of the

payment of the cost and
deceased workman, 1o bring
record, but, the matter could not be ta

also for moving an ap
the LRs of the deceased workman on

ken up on that day in view of

spreading of covid-19.

AR of the deceased workman seeks

Ld. proxy
the deceased

ajournment to file an application to bring the LRs of

workman on record.
matter stands adjourned for filing the

Accordingly, the
cord

application by the LRs of the deceased workman for bringing on re
the LRs of the deceased workman and also for payment of cost on

17.11.2020.
court is directed 10 send the copy of

of District Court,-Reyse Avenue Court
al webﬁite of Dethi District

w

MAR MATTO)
OUR COURT-IX
NEW DELH!

Ahimad of this

this order to the concerned official

Complex, New Delhi for uploading on the offici

Court.

(PAWAN KU

PRESIDING OFFICER:LAB
ROUSE AVENUE COURTS
03.09.2020



LIR No. 3061/17
Kamal Kumar vs CPS Pvt Lid.

03.09.2020

Present: None for the workman.

None for the management.

The matter was earlier fixed for 02.05.2020 for

service of the management and also for filing of the receipt of the cost,
but, the workman has failed to take steps, also failed to file the receipt of
the cost. The matter could not be taken up on that day in view of

spreading of covid-19.
Today, no one has appeared on behalf of any of the

parties through video conference.
In the interest of justice, last and final opportunity is

—

granted to the workman to file e.mail address, mobile phone number of
the management and complete set of documents and receipt of the cost asel K

within 10 days from today and on filing of the same, the notices are also
ordered to be issued to the management through email and whatsapps,
which are returnable on 13.01.2021.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the ofﬁcial,.f"'weﬁsite of Delhi District
[/

Court.

(PAWAN KUMARI MATTO)

PRESIDING OFFICER:LABOUR COURT-IX

ROUSEAVENUE COURTS,NEW DELHI
03.09.2020



LIR No. 1908/18
MRimku va M/u Hiro Eastil

03.09.2020

Present: None for the workman.

Naone for the management no.1
(management no.1 already exparte).

None for management no.2.
The matter was earlier fixed for 02.05.2020 for filing

of fresh address of the managment no.2, it's services and also for filing

of the receipt of the cast. The matter could not be taken up on that day in

view of Spreading of covid-19.
The workman has failed to file fresh address and

receipt of the cost, so, the notice to the management no.2 is not issued.
Today, no one has appeared on behalf of the
workman and management no.2 through video conference
In the interest of justice, another last and final
Opportunity is granted to the workman to file fresh address, e.mail
address, mobile phone number of the management no.2, complete set of

documents and receipt of cost within 10 days from today and on filing of

the same, the notices are also ordered te be issued to the management
no.2 through email and whatsapps, which are returnable on 13.01.2021.

Ahlmad of this court is dire_cteé—tQ send the copy of
this order to the concerned official of District Count, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District

~f

Court, C}ZLM/MZ

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELNI
03.09.2020



LIR No. 1760/19
Suraj Chander va M/s ISERVE

03.09.2020
Present: Sh. Ajit Kumar Singh, AR for the workman
None for the management.

The matter was earlier fixed for 02.07.2020 for

service of the managment, but, the matter could not be taken up on that
day in view of spreading of covid-19.

The notice issued to the management is received
back with the report served, but, as the matter could not be taken up on
that day, so, fresh notices to the management are ordered to be issued.
The workman is directed to file e.mail address, mobile phone number of
the management and complete set of documents within 10 days from
today and on filing of the same, the notices are also ordered to be issued

to the management through email and whatsapps, which are returnable
on 14.01.2021.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official wet;slte of Delhi District

Court.
(K /MM

(PAWAN KUMAR 'MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
03.09.2020



LIR No. 1837/19
Jaghir Singh vw M /s Ashoka Security Services

03.09.2020

Praesent: None for the workman.

None for the management.

The matter was earlier fixed for 03.04.2020 for the

service of the management, but, the matter could not be taken up on that

day in view of spreading of covid-19.
Notice issued to the management is received back

with the report served, but, as the matter could not be taken up on that

day, so, fresh notices to the management are ordered to be issued
Workman is directed to file e.mail address, mobile phone number of the
management and complete set of documents within 10 days from today
and on filing of the same, the notices are also ordered to be issued to

the management through email and whatsapps, which are returnable on

14.01. 2021.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Courtﬂ" Rouse Avenue Court
Complex, New Delhi for uploading on the ofﬁma! Websne of Delhi District

COU rt. /z \ /

u-mmw lu MAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
03.09.2020




LIR No. 1830/19
Radha Charan @ Charanjeet va M/s M.N.D.Creation Boutique
03.08.2020

Present: None for the workman.

The matter was earlier fixed for 03.04.2020 for
services of the court notices to the workman, but, the matter could not

be taken up on that day in view of spreading of covid-19.

Court notice issued to the workman are received
back with the reort served, but, as the matter could not be taken up on
that day and today, no one has appeared on behalf of the workman
through video conference, so, fresh court notices are ordered to be

issued to the workman on his mobile phone number also, as mentioned
in the reference,

through whatsapps, which are returnable on
16.12.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Cour;,unse Avenue Court

Complex, New Delhi for uploading on the official websj]te of Delhi District
Court.

| B
-
il |
|

—

(PAWAN KUMAR YIATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
03.09.2020



4..-"‘

LIR Ne. 2363/19
Vijay Knmar va Top Shop Impex

03.09.2020

Present: None for the workman.

None for the managemaents.

The matter was earlier fixed for 02.05.2020 for
service of the managements, but, the matter could not be taken up on
that day in view of spreading of covid-19.

The notice issued to the management no.1 is
received back with the report unserved, whereas, the notice issued to
the management no.2 is not received back.

Accordingly, workman is directed to file fresh address
of the management no.2 and e.mail addresses, mobile phone numbers
of both the managements and complete sets of documents within 10
days from today and on filing of the same, the notices are also ordered
to be issued to both the managements through email and whatsapps,

which are returnable on 15.01.2021.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rousy Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District

4 :'”H ™
- F o

e 7
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
03.09.2020



LIiR No. 2001/19
Shyam Sunder va M/s Paul Components Pvi.Lid.

03.09.2020

Present: None for the workman.

None for the managements.

The matter was earlier fixed for 02.07.2020 for

service of the managements, but, the matter could not be taken up on

that day in view of spreading of covid-19.
The notices issued to the managements are not

received back.
Accordingly, workman is directed to file e.mail

addresses, mobile phone numbers of the managements, complete sets
of documents and register cover within 10 days from today and on filing
of the same, the notices are also ordered to be issued to the

managements through email and whatsapps, which are returnable on

15.01.2021.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District

kY

e s

(PAWAN-KEFMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
/ 03.09.2020

Court.




LIR No. 2002/10
Satyam Kumar vwa M/s Paul Components Pvi. Lid.

03.09.2020

Present: None for the workman.

None for the managements.

The matter was earlier fixed for 02.07.2020 for
service of the managements, but, the matter could not be taken up on
that day in view of spreading of covid-19.

The notices issued to the managements are not

received back.

Accordingly, workman is directed to file e.mail

addresses, mobile phone numbers of the managements, complete sets
of documents and register cover within 10 days from today and on filing
of the same, the notices are also ordered to be issued to the
managements through email and whatsapps, which are returnable on
15.01.2021.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rbuse Avenue Court
Complex, New Delhi for uploading on the official wgbsite of Delhi District

Court.

=l
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
| 03.09.2020



LIR No. 2003/19
Dhanji Singh va M/» Paul Components Pvi.Lid.

03.09.2020
Present: None for the workman.
None for the managements.

The matter was earlier fixed for 02.07.2020 for
service of the managements, but, the matter could not be taken up on
that day in view of spreading of covid-19.

The notices issued to the managements are not

received back.

Accordingly, workman is directed to file e.mail
addresses, mobile phone numbers of the managements, complete sets
of documents and register cover within 10 days from today and on filing
of the same, the notices are also ordered to be issued to the
managements through email and whatsapps, which are returnable on
15.01.2021.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District

Court. t (/ #}é@/@

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSEAVENUE COURTS,NEW DELHI
/ 03.09.2020



- LIR No. 2004/19
Bhola @Bhagwan Gupia va M/s Paunl Componentis Pvi.Lid.

03.09.2020
Present: None for the workman.

None for the managements.

The matter was earlier fixed for 02.07.2020 for
service of the managements, but, the matter could not be taken up on
that day in view of spreading of covid-19.

The notices issued to the managements are not

received back.
Accordingly, workman is directed to file e.mail
addresses, mobile phone numbers of the managements, complete sets
of documents and register cover within 10 days from today and on filing
of the same, the notices are also ordered to be issued to the
managements through email and whatsapps, which are returnable on

13.01.2021.
Ahimad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
of Delhi District

Complex, New Delhi for uploading on the official websi

Court.

PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELII
03.09.2020



:J‘l]:“llwo. 2003/19
amla Jaiswar @Sonu va M/s Paul Components Pvi.Ltd.

03.09.2020
Present: None for the workman.
None for the managements.

The matter was earlier fixed for 02.07.2020 for

service of the managements, but, the matter could not be taken up on

that day in view of spreading of covid-19.
The notices issued to the managements are not

received back.
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. complete sets
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LIR No. 2006/19
Ram Janak va M /s Paul Components Pvi.Ltd.

03.09.2020
Present: None for the workman.
None for the managements.

The matter was earlier fixed for 02.07.2020 for
p on

service of the managements, but, the matter could not be taken u
that day in view of spreading of covid-19.

The notices issued to the managements are not

received back.

Accordingly, workman is directed toO file e.mail

ers of the managements, complete sets
today and on filing

ed to the

addresses, mobile phone numb
of documents and register cover within 10 days from

e notices are also ordered 1o be issu

of the same, th
are returnable on

managements through email and whatsapps, which

15.01.2021.
himad of this court is directed to send the copy of

ned official of District Court_, Rouse Avenue Court
b of Delhi District

A

this order to the concer

Complex, New Delhi for uploading on the official websi

Court.

AN KLMAR MATTO)
PRESIDING ,_ﬁlfl*‘ll‘lill:h\llﬂl'll COURT-IX

ROUSE AVENUE COURTS,NEW DELI
03.09.2020
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LIR No. 203/20
Trilok Chand va M/s SCJ Colours

03.09.2020
Present:

Workman with sSh. Ajit Kumar singh, AR for the

workman through video conference.

The matter was earlier fixed for 02.05.2020 for

the workman, but, the matter could not be

service of the court notices to
ading of covid-19.

taken up on that day in view of spre

Court notice issued tothe workman
issued tothe workman through union is
and today, the workman has
through video

is not received

back, whereas, the court notice

received back withthe report served
appeared along with his AR Sh.Ajit Kumar Singh,
conference.

Ld. AR for the workman seeks time to file statement
m. Ld. AR of the workman is requested t0 send the letter of

ty on the email address of this court today itself.
atter stands adjourned for filing

of clai
authori

Accordingly, the m

statement of claim and letter of authority on 23.10.2020.

court is directed to send the copy of
trict Court, Rouse Avenué Court
oﬁicia\ wetasite of Delhi District

UMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
NOUSE AVENUE COURTS.NEW DELHIE
03.09.2020

Ahlmad of this

this order to the concerned official of Dis

Complex, New Delhi for uploading on the

Court.

(PAWAN K



LIR No. 204/20

Ram Niwas va M/n Gange Sagar Transpori Company.

03.09.2020

Present: None for the workman.
The matter was earlier fixed for 02.05.2020 for

service of the court notices to the workman, but, the matter could not be
taken up on that day in view of spreading of covid-19.

Court notice issued tothe workman is not received
back, whereas, the court notice issued to the workman through union is
received back with the report served.

Today, no one has appeared on behalf of the

workman through video conference
Accordingly, fresh court notices are ordered to be
bile phone number also, as mentioned

issued to the workman on his mo
through whatsapps, which are returnable on

in the reference,
16.12.2020.
Ahlmad of this court is directed to send the copy of

of District Court, Rouse Avenue Court

this order to the concerned official
for uploading on the official w?bsi;é of Delhi District

Complex, New Delhi

Court. e
(R

(PAWAN KUMAR MATTO)
ABOUR COURT-IX

PRESIDING OFFICER:L.
ROUSE AVENUE COURTS,NEW DELHI
03.09.2020



LIR Neo. 2035/20
Gopal Singh va Libas Design Lid. (Libas Riyaz Gangji )

03.09.2020

Praesent: None for the workman.

The matter was earlier fixed for 02.05.2020 for
service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19
Court notice issued to the workman is received back

with the report unserved, as the address of the workman is not proper
whereas, the court notice issued to the workman through union is

received back with the report served.

Today, no one has appeared on behalf of the

workman through video conference
Accordingly, fresh court notice is ordered to be issued

to the workman through union which are returnable on 16.12.2020
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official webs'ite of Delhi District

Court. / k//\_\/%

(PAWAN KU MAR MATTO)

PRESIDING OFFICER:LAROUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI

03.09.2020



LIN No. 200/20
Baldev Haj vw M/w Andya

03.09.2020
Present: None for the workman.

The matter was earlier fixed for 02.05.2020 for
service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

Court notice issued to the workman is not received
back, whereas, the court notice issued to the workman through union is
received back with the report served.

Today, no one has appeared on behalf of the

workman through video conference

Accordingly, fresh court notices are ordered to be
issued to the workman on his mobile phone number also, as mentioned

in the reference, through whatsapps, which are returnable on

17.12.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court;unse Avenue Court
Complex, New Delhi for uploading on the ofﬁcial‘:yvet;éite of Delhi District

-

Court. (

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
03.09.2020



LIR No. 297/20

Manoj Kumar ve M/« D.L.F. Lid.

03.09.2020
Present: None for the workman.
s earlier fixed for 02.05.2020 for

The matter wa
but, the matter could not be

service of the court notices to the workman,

n up on that day in view of spreading of covid-19.
e issued to the workman is not received
the workman through union is

take
Court notic
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workman through video conference
Accordingly, fresh court notices are ordered to be
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issued to the work
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17.12.2020.
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LIR No. 2908/20
/s D.L.K LTD Capital Greem

Subhash Chand
Project

Mishra v M

03.09.2020

Present: None for the workman.
The matter was earlier fixed for 02.05.2020 for

service of the court notices to the workman, but, the matter could not be
of spreading of covid-19.

taken up on that day in view
orkman are received

Court notices issued 10 the w
back with the report served. Today, no oné has appeared on behalf of

ference

the workman through video con
notices are ordered to be

Accordingly, fresh court
er also, as mentioned

issued to the workman on his mobile phone numb:
which are returnable on

in the reference,
17.12.2020.

through whatsapps,

ourt is directed to send the copy of

this order to the concerned official of District Court, Rguse Avenue Court
plex, New Delhi for uploading on the official wﬁﬁsite of Delhi District

Com
Court. %ﬁ,\

Ahlmad of this €

I

(PAWAN 'ﬁl*&l;\ﬂr’nmﬂm
PRESIDING OFFICER:LABOUR COURT-IX
ROVSE AVENUE COURTS,NEW DELHI

03.09.2020



P

LIR No. 302/20 \
Sunil Kumar va M/~ N.L. Trading Company |
03.08.2020

Present: None for the workman.

The matter was earlier fixed for 02.05.2020 for

service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

Court notice issued to the workman
s not proper, whereas, the

is received back

with the report unserved, as his address i
through union is received back with

court notice issued to the workman

the report served.
Today, no one has appeared on behalf of the

workman through video conference

court notices are ordered to be

Accordingly, fresh
phone number also, as mentioned

issued to the workman on his mobile
which are returnable on

in the reference, through whatsapps,

18.12.2020.
ourt is directed to send the copy of

ct Court_,_xRouse Avenue Court
wei)site of Delhi District

Ahlmad of this €

this order to the concerned official of Distri

Complex, New Delhi for uploading on the official

Court.

(PAWAN KUMAR MATTO)

PRESIDING OF FICER:LABOUR COURT-IX
ROUSE AVENVUE COURTS NEW DELHI
03.09.2020



LIR No. 9133/20
L.Remya va M/n Job Point Carrier

03.08.2020

Present: None for the workman.

The matter was earlier fixed for 03.06.2020 for
service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.
Court notices issued to the workman are not received

back.
Today, no one has appeared on behalf of the

workman through video conference
Accordingly, fresh court notices are ordered to be

issued to the workman on his mobile phone number also, as mentioned
in the reference, through whatsapps, which are returnable on

18.12.2020.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official web te of Delhi District

Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
03.09.2020



LIR No. 037720
K.Suhrunmni wa M /s Job Point Carrier

03.09.2020
Present: None for the workman.

The matter was earlier fixed for 03.06.2020 for
service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

Court notices issued to the workman are not received

back.
s appeared on behalf of the

Today, no one ha

workman through video conference

fresh court notices aré ord
0, as mentioned

ered to be

Accordingly,
kman on his mobile phone number als
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KUMAI MATTO)
LABOUR COURT-IX
DELHI

this order to the co

Complex, New Delni for uploading on the offic

/ e

Court.

(PAWA
PRESIDING OFricel
ROUSE AVENUE COURTS.NEW
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LIR No. 939/20
Gangn Ram vs M/w J.M.C.indunsiries

03.09.2020
Present: None for the workman.
fixed for 03.06.2020 for

The matter was earlier
but, the matter could not be

service of the court notices to the waorkman,
taken up on that day in view of spreading of covid-19.

Court notice issued to the workman is receiv
peared on behalf of the

ed back

with the report served, but, today, no one has ap

workman through video conference

fresh court notices are ordered 1o be

Accordingly,
e workman on his mobile phone number also, as mentioned

issued to th
which are returnable on

in the reference, through whatsapps,

19.12.2020.
Ahimad of this court is directed to send the copy of
ct Court_le{ous\e Avenue Court

der to the concerned official of Distri

this or
Complex, New Delhi for uploading on the official websi}e’ of Delhi District
Court. '@t)

7 __—
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE €COU RTS.NEW DELMHI
03.09.2020



LIR No. 912/20
Desraj vv M/s Cymax International

03.09.2020
Present: Workman with Sh. Ajit Kumar Singh, AR for the
workman through video conference.

The matter was earlier fixed for 03.06.2020 for
gervice of the court notices to the workman, but, the matter could not be
taken up on that day in view of spreading of covid-19.

Court notice issued to the workman is received back

with the report served.

Today, workman has appeared along with his AR

through video conference.

" The Ld. AR for the workman seeks time to file
statement of claim. Ld. AR for the workman is requested to send the
copy of letter of authority on the email address of this court today itself.

Accordingly, the matter stands adjourned for filing

statement of claim and letter of authority on 23.10.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Courtﬂﬁouse Avenue Court
r uploading on the official w bsite of Delhi District

AT r

]
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
03.09.2020

Complex, New Delhi fo
Court.




LIR No. 9144/20
Poojo Ram Dwivedi va M/s Pain Management

03.09.2020
Present: None for the workman.

The matter was earlier fixed for 03.06.2020 for
service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

Court notice issued to the workman is received back

with the report unserved, as, his address was not proper. Whereas, the
court notice issued to the workman through union is not received back.

Accordingly, fresh court notices are ordered to be

issued to the workman on his mobile phone number also, as mentioned
in the reference, through whatsapps, which are returnable on
19.12.2020.

Ahlmad of this court is directed to send the copy of
erned official of District Count, Rm%se Avenue Court

this order to the conc
oading on the official wlebg,ii':e of Delhi District

Complex, New Delhi for upl

Court. //, h } W

d Z
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
03.09.2020

_-‘.11



LID No. 32/19
Arvind va Lions IHood Bank

03.09.2020
Present: None for the workman.
Sh. Suman Malhotra, AR for the management.

The matter is fixed for today for filing rejoinder and
framing of issues.

Today, no one has appeared on behalf of the
workman through video conference

In the interest of justice, last and final opportunity is
granted to the workman to file the rejoinder.

Accordingly, the matter stands adjourned for filing of
rejoinder and framing of issues on 04.11.2020.

Ahlmad of this court is directed to send the copy of

concerned official of District Court; Rouse Avenue Court
bsite of Delhi District

(PAWAN KEMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHE

03.09.2020

this order to the
Complex, New Delhi for uploading on the official we

Court.




LID No.33/19
Raju vs Lions Blood Bank

03.09.2020

Present: None for the workman.

Sh. Suman Malhotra, AR for the management.

The matter is fixed for today for filing rejoinder and

framing of issues.
Today, no one has appeared on behalf of the

workman through video conference
In the interest of justice, last and final opportunity is

granted to the workman to file the rejoinder.

Accordingly, the matter stands adjourned for filing of

rejoinder and framing of issues on 04.11.2020.
Ahimad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,.NEW DELHI
03.09.2020

Court.




LID Ne. 277/19
Sanjay Singh va M/~ Relaxo Footwear Lid.

03.09.2020
Present: None for the workman.,
Sh. M.K. Dwivedi, AR for the management no.1
through video conference.
Sh. Harish Kumar Pandey, Dy.Manager
of the management no.1 through video conference.

None for management no.2.

The matter is fixed for today for filing reply and
consideration on the application filed by the workman and also for
framing of issues, but, today no one has appeared on behalf of the

workman and management no.2 through video conference.
Accordingly, the matter stands adjourned for filing
reply to the said application, by management no.2 and consideration and

also for framing of issues on 06.11.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official we/l;siite of Delhi District

Court. —

(PAW TMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
03.09.2020



LID No. 278/19
Surinder Kumar vs M/s Relaxo Footwear Lid

03.09.2020
Present: None for the workman.
Sh. M.K. Dwivedi, AR for the management
no.1 through video conference.
Sh. Harish Kumar Pandey, Dy.Manager
of the management no.1 through video conference.

None for management no.2.

The matter is fixed for today for filing reply and

consideration on the application fled by the workman and aiso for

framing of issues, but, today no one has appeared on behalf of the

workman and management no.2 through video conference.

Accordingly, the matter stands adjourned for filing

reply to the said application, by management no.2 and consideration and

also for framing of issues on 06.11.2020.

Ahlmad of this court is directed to send the copy of
f District Court, Rouse Avenue Court

this order to the concerned official 0
he ofﬁcie?i w_ebsite of Delhi District
|

Complex, New Delhi for uploading on t

Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICEI:LABOUR COURT-IX
HROUSE AVENUE COURTS.NEW DELHI
03.09.2020



LID No. 279/19
Amnil vs M/s Relaxo Footwear Lid.

03.09.2020
Present: None for the workman.
Sh. M.K. Dwivedi, AR for the management
no.1 through video conference.
Sh. Harish Kumar Pandey, Dy.Manager
of the management no.1 through video conference.

None for management no.2.

The matter is fixed for today for filing reply and
filed by the workman and also for

consideration on the application
behalf of the

framing of issues, but, today no one has appeared on

workman and management no.2 through video conference.

Accordingly, the matter stands adjourned for filing

reply to the said application, by management no.2 and consideration and

also for framing of issues on 06.11.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Coufrt Rouse Avenue Court

for uploading on the official website of Delhi District

Qi

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
03.09.2020

Complex, New Delhi
Court.




LID No. 280/19
Krishna Dass va M/s Relaxo Footwear Lid.

03.09.2020

Present: None for the workman.
Sh. M.K. Dwivedi, AR for the management
no.1 through video conference.
Sh. Harish Kumar Pandey, Dy.Manager

of the management no.1 through video conference.

None for management no.2.

The matter is fixed for today for filing reply and

consideration on the application filed by the workman and also for

framing of issues, but, today no one has appeared on behalf of the

workman and management no.2 through videa conference.

Accordingly, the matter stands adjourned for filing

reply to the said application, by management no.2 and consideration and

also for framing of issues on 06.11.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Cou_r[, Rouse Avenue Court

Complex, New Delhi for uploading on the oﬁic'!al W

Court. : é/a

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LAROUR COURT-IX
ROUSE AVENUE C OURTS.NEW DELHI
03.09.2020




L1D No. 281/19
Ranjit Mchto va M /s Relaxo Footwear Litd.

03.09.2020
Present. None for the workman.

Sh. M.K. Dwivedi, AR for the management

no.1 through video conference.

Sh. Harish Kumar Pandey, Dy.Manager

of the management no.1 through video conference.

None for management no.2.

The matter is fixed for today for filing reply and
consideration on the application filed by the workman and also for
framing of issues, but, today no one has appeared on pbehalf of the

" workman and management no.2 through video conference.

Accordingly, the matter stands adjourned for filing
reply to the said application, by management no.2 and consideration and

also for framing of issues on 06.11.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official wepsite of Delhi District

Court. ”/héfo

u-mg‘s KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
03.09.2020




LID No. 282/19
Chandra Bhan Singh vs M/s Relaxe Footwear Lid

03.09.2020
Present: None for the workman.

Sh. M.K. Dwivedi, AR for the management

no.1 through video conference.

Sh. Harish Kumar Pandey, Dy.Manager

of the management no.1 through video conference.

None for management no.2.

The matter is fixed for today for filing reply and
consideration on the application filed by the workman and also for
framing of issues, but, today no one has appeared on pbehalf of the

workman and management no.2 through video conference.

Accordingly, the matter stands adjourned for filing
reply to the said application, by management no.2 and consideration and

also for framing of issues on 06.11.2020.

Ahlmad of this court i directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official vfeb ite of Delhi District
Court.

(PAWAN KU AIV MATTO)

PRESIDING OFFICER:LABOUR COURT-IX

NOUSE AVENUE COURTS.NEW DELMI
03.09.2020



03.09.2020
Present:

None for the workman

sSh. MK ivedi .

n . Dwivedi, AR for the management

Sr::.1 through video conference "
h. Harish Kumar Pandey, Dy.Manager

of th
€ management no.1 through video conference
None for management no.2. |

o | The matter is fixed for today for filing reply and
onsideration on the application filed by the workman and also for
framing of issues, but, today no one has appeared on behalf of the

workman and management no.2 through video conference.

Accordingly, the matter stands adjourned for filing

reply to the said application, by management no.2 and consideration and

also for framing of issues on 06.11 .2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
complex, New Delhi for uploading on the officigl website of Delh District

Court.

(PAW! KUMAR MATTO)
PRESIDING mrlrlclm:l,mmm COURT-IX
ROUSE AVENUE COURTS,NEW DE

03.09.2020



Dhar 1 ve
«¢nr tdo

03.09.2020

Present:
t None for the workman.

Sh. ivedi

M.K. Dwivedi, AR for the management
no.1 through video conference.

Sh. Harish Kumar Pandey, Dy.Manager

of the management no.1 through video conference.

None for management no.2.

The matter is fixed for today for filing reply and
consideration on the application filed by the workman and also for
framing of issues, but, today no one has appeared on behalf of the

workman and management no.2 through video conference.

Accordingly, the matter stands adjourned for filing

reply to the said application, by management no.2 and consideration and

also for framing of issues on 06.11.2020.

Ahimad of this court is directed to send the copy of

this order to the concerned official of District Court, Fﬁouse Avenue Court

Complex, New Delhi for uploading on the official wepsite of Delhi District

Court.

PRESIDING OF FICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELIE
03.09.2020

-



LID No. 285/19
Nirmal Ram vgq My
s Relaxe Foot
Wear Lid,

03.09.2020

Pre :
sent: None for the workman.

Sh. M.K. Dwivedi, AR for the man
Nno.1 through video conference,
Sh. Harish Kumar Pandey, Dy.Manager

of the management no.1 through video conference.
None for management no.2.

agement

The matter is fixed for today for filing reply and
consideration on the application filed by the workman and also for
framing of issues, but, today no one has appeared on behalf of the
workman and management no.2 through video conference.

Accordingly, the matter stands adjourned for filing
reply to the said application, by management no.2 and consideration and

also for framing of issues on 06.11.2020.

Ahlmad of this court is directed to send the copy of
se Avenue Court

this order to the concerned official of District Court, F
Complex, New Delhi for uploading on the official website of Delhi District

Court.

(PAWAN KUMAR MATTO)
' PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
03.09.2020



LID No. 28G/19
Bhaskar Mishra vy M/s Relaxo Footwear Lid

03.09.2020
Present: None for the workman.

Sh. M.K. Dwivedi, AR for the management
no.1 through video conference.
Sh. Harish Kumar Pandey, Dy Manager

of the management no. 1 through video conference.
None for management no.2.

The matter is fixed for today for filing reply and
consideration on the application filed by the workman and also for
framing of issues, but, today no one has appeared on behalf of the

workman and management no.2 through video conference.

Accordingly, the matter stands adjourned for filing

reply to the said application, by management no.2 and consideration and

also for framing of issues on 06.11.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District

Court.

(PAWAN |

PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS,NEW DELHI
03.09.2020



| LIR No. 2285/19
Dhananjay Shah v M/s Eastern llenrings Pvt Lud,

03.09.2020
Present: None for the workman.

Sh. Santanu Kumar Patra, AR for the management.

The matter is fixed for today for filing of rejoinder and
also for framing of issues, but today, no one has appeared on behalf of
the workman through video conference.

Accordingly, the matter stands adjourned for filing of

rejoinder and framing of issues on 07.11.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District

ik

o ~—
(PAWAN KUMAR M;-\’r‘rm‘
PRESIDING Ill*‘l"li‘I'III:IJ.-\‘II(EI“ '! ! n} :?L:lxl
ROUSE AVENUE COURTS.NEW 1
03.09.2020

Court.




LIR No. 46308/08
Rampal vs. M/s 1.B.P. Co. Ltd.

03.09.2020

Present: Sh. N. Bhushan, Proxy AR for the workman alongwith
workman through video conference,

Sh. Rajeev Shukla, AR for the management through video
conference.

The matter is fixed for today for the evidence of the workman.

Today, the workman has appeared alongwith proxy AR through

video conference and seeks adjournment. Since, this is a time bound case,

e L -
but, both the ARs of parties?tgubmitted that matter may be adjourned for
04.11.2020.

Accordingly, the matter stands adjourned for the evidence of

the workman on 04.11.2020. Workman is directed to file affidavits of all the
witnesses in the court one week prior to the next date of hearing and supply

- advance copies thereof to the management or it’s AR in similar manner.

Ahlmad is directed to send the copy jof this order to the

concerned official of District Court, RADC for/ oading on the official
website of the District Court. )

(PAWAN KUMAR MATTO)

Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
03.09.2020



LIR No. 4790/16
Ram Niwas vs. M/s Checkmate Services Pvt. Ltd.

03.09.2020

Present: None for the workman.
None for the management.

The matter was earlier fixed for 03.04.2020 for appearance of
the workman and also for the evidence of the workman. Since, the present
matter was received by way of transfer, so, the court notice to the workman

was issued. But the matter could not be taken up on that day, in view of

spreading of covid 19.
The court notice issued to workman for 03.04.2020 is received

back with the report served.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the evidence of

the workman and also for his appearance on 28.07.2021. Workman is

directed to file affidavits of all the witnesses in the court one week prior to

the next date of hearing and supply advance copies thereof to the

management or it’s AR in similar manner.
Ahlmad is directed to send the copy
concerned official of District Court, RADC fo

of this order to the

oading on the official
website of the District Court. \'

(PAWAN KUMAR'MATTO)
Presjding Officer Labour Court-IX

03.09.2020



LIR No. 6443/16
Rajkumar @ Chhotelal Paswan vs. M/s Durga Oil & Chemical

03.09.2020

Present: Mohd. Nadeem, proxy AR for the workman through video

conference.
Ms. Pooja, proxy AR for the management through video

conference.
The matter was earlier fixed for 03.04.2020 for the evidence of

the workman. But the matter could not be taken up on that day, in view of

spreading of covid 19.
—
Today, the Proxy ARs for the parties have appeared and seckas

adjournment.
Accordingly, the matter stands adjourned for the evidence of

the workman on 30.07.2021. Workman is directed to file affidavits of all the
witnesses in the court one week prior to the next date of hearing and supply
advance copies thereof to the management or it’s AR in similar manner.

Ahlmad is directed to send the copy of) this order to the

concerned official of District Court, RADC for uplodding on the official

website of the District Court.

(PAWAN KUMAR MATTO)

Presidiné Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
03.09.2020



LIR No. 4242/16
Subhash Chandra Tyagi vs. M/s Moon Beverages Limited

03.09.2020

None for the parties.

Present:
The matter is fixed for today for the evidence of the workman.

But, today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly,

the matter stands adjourned for the evidence of
an on 28.07.2021. Workman is directed to file affidavits of

all the

the workm
the court one week prior to the next date of hearing and supply

witnesses in
advance copies thereof to the management or it’s AR in similar manner.

Ahlmad is directed to send the copy of this order to the
y;Qciling, on the official

concerned official of District Court, RADC for up
website of the District Court. / A

f
(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
03.09.2020

At this stage, Sh. Shekhar Kaushik, Ld. AR for the workman

has appeared through video conference and submitted that his presence may
e has been apprised

be marked. Accordingly, his presence is marked an

about the next date of hearing.

(PAWAN KUMAR MATTO)

Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
03.09.2020



LIR No. 46534/15
Mangal Singh vs. M/s Mangeet Engineers

03.09.2020

Present: Sh. Saurabh Rastogi, AR for the workman through video
conference.

None for the management.

The matter was earlier fixed for 03.06.2020
the matter could not be taken up on that

for cross

examination of the workman. But

day, in view of spreading of covid 19.
Today, no one has appeared on behalf of the management

through video conference.
Accordingly, the matter stands adjourned for cross examination

of the workman on 28.07.2021.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploading on the official

A

website of the District Court.

(PAW/ MATTO)

Presiding Officer Labour Court-1X

Rouse Avenue Courts/New Delhi
03.09.2020



LIR No. 4065/16
Mukesh Kumar vs. M/s Agility Logistics Pvt. Ltd.

03.09.2020

None for the parties.

The matter was earlier fixed for 02.05.20
p on that day, in view of

Present:
20 for evidence of the

workman. But the matter could not be taken u

spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the evidence of
of all the

man on 29.07.2021. Workman is directed to file affidavits

the work
court one week prior to the next date of hearing and supply

witnesses in the
he management or it’s AR in similar manner.

advance copies thereof to t
Ahlmad is directed to send the copy bf this order to the
/

ading on the official

concerned official of District Court, RADC for u

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
03.09.2020



R T LT

LID No. 843/16
Narender Singh vs. M/s Richi Rich Restaurant Pvt. Ltd.

03.09.2020

Present: None for the workman.
Ms. Pooja, proxy AR for the management through video
conference.

The matter was earlier fixed for 03.04.2020 for evidence of the

workman. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of the workman through

video conference.
Accordingly, the matter stands adjourned for the evidence of

the workman on 30.07.2021. Workman is directed to file affidavits of all the
witnesses in the court one week prior to the next date of hearing and supply
advance copies thereof to the management or it’s AR in similar manner.
Ahimad is directed to send the copy of this order to the
concerned official of District Court, RADC for upioading on the official

website of the District Court. —

(PAW

Presidirig Officer Labour Court-1X

Rouse Avenue Courts/New Delhi
03.09.2020



LIR No. 8708/16
Durga vs. M/s Mount ABU Public School

03.09.2020

Present: None for the workman.
Dr. Sudershan Kumar, AR for the management through video
conference.

The matter is fixed for today for the evidence of the workman.

Today, no one has appeared on behalf of the workman through
video conference.
Accordingly, the matter stands adjourned for the evidence of

9.07.2021. Workman is directed to file affidavits of all the

the workman on 2
ne week prior to the next date of hearing and supply

witnesses in the court O

¢ management or it’s AR in similar manner.

advance copies thereof to th
send the cb;)\j of this order to the

Ahlmad is directed to

concerned official of District Court, RA

website of the District Court.

(PAWA
Presiging Officer Labour Court-IX
Roflise Avenue Courts/New Delhi
03.09.2020




LIR No. 8717/16
Rajender vs. M/s Krishi Upaj Vipnan Samiti & Anr.

03.09.2020

Present: Ms. Pooja, Proxy AR for the workman through video

conference.
Sh. Inder Pahuja, Proxy AR for the management No.1 through

video conference.
Management No.2 is already expare.

The matter was earlier fixed for 31.07.2020 for evidence of the

workman. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, the Proxy AR for the workman has appeared and seeks

“adjournment.

Accordingly, the matter stands adjourned for the evidence of

the workman on 06.08.2021.
Ahlmad is directed to send the copyﬁ of this order to the

' 7&%‘@ on the official

/
(PAWAN KUMAR MAZITO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
03.09.2020

concerned official of District Court, RADC for up

website of the District Court.




LIR No. 9883/16
Prem Singh vs. M/s Potent Water Care Pvt. LTd.

03.09.2020
Present: None for the parties.

The matter was earlier fixed for 02.05.2020 for cross
examination of WW1 and also for the remaining evidence of the workman.

But the matter could not be taken up on that day, in view of spreading of

covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the same purpose

le affidavits of all the witnesses in

on 02.08.2021. Workman is directed to fi
g and supply advance

the court one week prior to the next date of hearin
copies thereof to the management or it’s AR in similar manner.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for u oading on the official

website of the District Court.

(P KUMAR DAATTO)

Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
03.09.2020



LIR No. 715/17
Birender Kumar Malhotra vs. M/s Aalishan Merchandise Pvt. Ltd.

03.09.2020

Present: None for the workman.
Sh. Anurag Lakhotia, AR for the management through video
conference.

The matter was earlier fixed for 31.07.2020 for cross

examination of the workman and also for the payment of cost by the

management to the workman. But the matter could not be taken up on that

day, in view of spreading of covid 19.

Today, no one has appeared on behalf of the workman through

video conference.

Accordingly, the matter stands adjourned for the same purpose

on 02.08.2021.

Ahlmad is directed to send the m of this order
oading on the official

to the

concerned official of District Court, RADC for

website of the District Court.

(PAWAN KUMAR MATTO)

Presiding Officer Labour C ourt-IX

Rouse Avenue Courts/New Delhi
03.09.2020



LIR_ No. 718/17
Sanjay Sharma vs. M/s San Baverages Pvt. Ltd.

03.09.2020

Present: None for the parties.
r was earlier fixed for 02.02.2020 for cross

The matte
the remaining evidence of the

examination of the workman and also for

ut the matter could not be taken up on that day, in view of

workman. B

spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly,
also for the remaining evidence of the wo

xamination

the matter stands adjourned for cross €
rkman on

of the workman and

03.08.2021.
SRR
Ahlmad is directed to send the copy of t}us order to the

concerned official of District Court,

website of the District Court.

(PAW ATTO)

Presiding Officer Labour Court-1X

Rousg’Avenue Courts/New Delhi
03.09.2020



LCA No. 137/17
Lal Chand vs. M/s Vertex Electricals & Anr.

03.09.2020

Present: None for the parties.

The matter was earlier fixed for 3 1.07.2020 for evidence of the

~workman. But the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourned for the evidence of
the workman on 03.08.2021. Workman is directed to file affidavits of all the
witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the managements or their ARs in similar manner.

Ahlmad is directed to send the copy of

concerned ofticial of District Court, RADC for ing/on the official

~website of the District Court.

(PAWAN KUMAR MATTO)

Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
03.09.2020



LIR No. 758/18
Hari Singh vs. M/s Scientific Security Management Services Pvt. Ltd

03.09.2020

Present: Sh. Ajit Kumar Singh, AR for the workman through video
conference.

None for the management.

The matter was earlier fixed for 02.07.2020 for evidence of the
workman. But the matter could not be taken up on that day, in view of

spreading of covid 19.

Today, no one has appeared on behalf of the management
through video conference.

The Ld. AR for the workman also seeks adjournment as he has
submitted that the workman did not come to his, so, he could not prepare
the affidavit of the workman.

Accordingly, the matter stands adjourned for the evidence of
the workman on 05.08.2021. Workman s directed to file affidavits of all the

witnesses in the court one week prior to the next date of hearing and supply
advance copies thereof to the management or it’s AR in sm'ular manner.
Ahimad is directed to send the copy of t)[‘ns order to the
g@tjng on the official

concerned official of District Court, RADC for up
website of the District Court. P

2 ;
(PAWAN ,Kuﬁmn MATTO)

Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
03.09.2020




LID No. 308/19 .
Shiv Ratan vs. M/s RC Jindal Industries

03.09.2020

Present:

Sh. Aijit Kumar Singh, AR for the workman with workman
through video conference.

Management is already exparte.

The matter was earlier fixed for 07.02.2020 for exparte
evidence of the workman. But the matter could not be taken up on that day,
in view of spreading of covid 19,

Today,

the workman has appeared alongwith his AR through
video conference.

The Ld. AR for the workman seeks adjournment for
08.09.2020.,

Accordingly, the matter stands

adjourned for the evidence of
the workman on 08.09.2020.

MAR MATTO)

Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
03.09.2020



LID No. 309/19
Maukesh Kumar vs. M/s RC Jindal

03.09.2020

video
Present: Sh. Aijit Kumar Singh, AR for the workman through

conference.
Management is already exparte.

The matter was earlier fixed for 07.02.2020 for exparte

evidence of the workman. But the matter could not be taken up on that day,

in view of spreading of covid 19.
Today, the Ld. AR for the workman seeks adjournment for

08.09.2020.

Accordingly, the matter stands adjourned for the evidence of

the workman on 08.09.2020.
Ahlmad is directed to send the copy

concerned official of District Court, RADC for uplogding on the official

this order to the

website of the District Court.

(PAWANKUMAR MATTO)

Presiding()fﬁcer Labour Court-IX

Rouse Avenue Courts/New Delhi
03.09.2020



LID No 1190
Akhil Bharti va M/a Kartike

I Merprises
0209 2020
Present: Mx. Pooja, proxy AR for the workman with video conference
None for the management.
The matter was carlier fixed for 02.05 2020 for evidernce «f B
workman.

But the matter could not be taken up on that day, n vew of
spreading of covid 19,

Today, no one has appeared on behalf of the manage mer
through video conference.

Accordingly, the matter stands adjourned for the evidence of
the workman on 06.08.2021. Workman is directed to file affidavits of all the
witnesses in the court one week prior to the next date of hearing and supph

advance copies thereof to the management or it's AR in similar manner
Ahlmad is directed to send the copy of this order 10 the
concerned official of District Court, RADC for uploading on the official

website of the District Court. i 3

(PAWAR KtUMAR MATTO)
Presiding Ofticer Labour Count-1X
Rouse Avenue Courts New Delhi
03.09.2020



LID No. 383/19
Ashok Kumar vs. M/s Sher Service Station Petrol Pump

03.09.2020

Present: None for the workman.
Sh. Amit Kumar Singh, AR for the management through video
conference.

The matter is fixed for today for the evidence of the
management.

Today, no one has appeared on behalf of the workman through
video conference.

The Ld. AR for the management also seeks adjournment.
Accordingly, the matter stands adjourned for the evidence of

the management on 02.07.2021. Management is directed to file affidavits of
all the witnesses in the court one week prior to the next date of hearing and
supply advance copies thereof to the workman or his AR in similar manner.

Ahlmad is directed to send the copy 6fft® order to the

concerned official of District Court, RADC for uplo di on the official

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi

03.09.2020



LIR No. 1252/16

Soban Singh Rawat vs. All Heavens Restaurant Pvt, Lid.

03.09.2020

Present: None for the workman.
Sh. Ajit Kumar Singh, AR for the management through video
conference.

The matter was earlier fixed for 02.05.2020 for cross
examination of MW | and also for the payment of cost by the workman. But
the matter could not be taken up on that day, in view of spreading of covid
19.

Today, no one has appeared on behalf of the workman through

video conference.

Ld. AR for the management also seeks adjournment.

Accordingly, the matter stands adjourned for the evidence of
the management and also for the payment of cost by the workman to the
management on 03.07.2021.

It will be last and final opportunity for the workman to cross
examine the MW1.

Ahlmad is directed to send the copy of
concerned official of District Court, RADC for u ing on the official
website of the District Court.

this order to the

Fad ____._,-f""'r'
(PAWAN KUMAR MATTO)
Presiding OfYicer Labour Court-1X
Rouse Avenue Courts/New Delhi
03.09.2020



LIR No. 5149/16
Ramji Bhagat vs. M/s D.D Industries Ltd. Executive Protection Force Pwt

Ltd.

03.09.2020
Ms. Pooja, proxy AR for the workman through video

Present:
conference.

None for the management No.1.
Management No.2 is already exparte.

The matter was earlier fixed for 31 107.2020 for evidence of the

management and for filing reply and consideration on the application filed

by the workman. But the matter could not be taken up on that day, in view

of spreading of covid 19.
Today, no one has appeared on behalf of the management No.1

through video conference.
Accordingly, the matter stands adjourned for filing reply and

y the workman on 19.01.2021 and

7.2021. Management is directed
one week prior to the next

f to the workman or his

consideration on the application moved b
for the evidence of the management on 06.0

to file affidavits of all the witnesses in the court
date of hearing and supply advance copies thereo

AR in similar manner.
Ahlmad is directed to send the copy of th)'b order to the
.45 on, the official

RADC for uplog

concerned official of District Court,

website of the District Court.

Presiding ¢
Rouse Avenu
/w2 n9.2020



— =T W

LIR No. 2352/16
Rinku Saini vs. M/s Sant Nirenkari Mandal

03.09.2020

Present: Sh. Ajit Kumar Singh, AR for the workman alongwith
workman through video conference.
None for the management.

The matter was earlier fixed for 03.06.2020 for evidence of the

management. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of the management

through video conference.

Accordingly, the matter stands adjourned for the evidence of
the management on 07.07.2021. Management is directed to file affidavits of
all the witnesses in the court one week prior to the next date of hearing and
supply advance copies thereof to the workman or his AR in similar manner.

Ahlmad is directed to send the copy'@“ this order to the
| :

concerned official of District Court, RADC for yp

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour (‘uuﬂ-l)_{
Rouse Avenue Courts/New Delhi

03.09.2020



LIR No. 5414/16
Randhir vs. M/s Nutek Establishment

03.09.2020

Sh. Lakshmi Chandra, AR for the workman through video

Present:

conference.
Sh. Anjani Kumar, AR for the management through video

conference.
The matter was earlier fixed for 02.07.2021 for evidence of the

management. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, Ld. ARs for the management seeks adjournment.

Accordingly, the matter stands adjourned for the evidence of

the management on 08.07.2021. Management is directed to file affidavits of
all the witnesses in the court one week prior to the next date of hearing and

advance copies thereof to the workman or his AR in similar manner.

supply
order to the

Ahlmad is directed to send the cop of

Rouse Avenue Courts/New Delhi
03.09.2020




LIR No. 7398/16
Ramjeet vs. M/s Sheromani Traders Pvt. Ltd.

03.09.2020

Present: None for the parties.

The matter was earlier fixed for 03.0
n up on that day, in view of

4.2020 for evidence of the

management. But the matter could not be take

spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly,
the management on 08.07.2021. Management
all the witnesses in the court on¢ week prior to the next date of hearing and

e copies thereof to the workman or his AR in similar manner.
is order to the

the matter stands adjourned for the evidence of
is directed to file affidavits of

supply advanc
Ahlmad is directed to send the copy of

District Court, RADC for upl

concerned official of
website of the District Court.

(PAWA
Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
03.09.2020



LIR No. 8004/16
Pushpa Devi vs. M/s Ganpati LExports

03.09.2020

Present: None for the workman.
Sh. Amit Schrawat, AR for the management through video
conference.

The matter was earlier fixed for 31.07.2020 for evidence of the
management and also for the payment of cost of Rs. 5,000/-by the
management to the workman. But the matter could not be taken up on that
day, in view of spreading of covid 19.

Today, no one has appeared on behalf of the workman through
video conference.

Accordingly, the matter stands adjourned for entire evidence of
the management and also for the payment of cost by the management to the
workman on 09.07.2021. Management is directed to file affidavits of all the
witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the workman or his AR in similar manner.

Ahlmad is directed to send the copy ¢f this order to the
ading on the official

P24

(PAWAN KUMAR MATTO)
Presiding OfTicer Labour Court-IX
Rouse Avenue Courts/New Delhi

03.09.2020

concerned official of District Court, RADC for-
website of the District Court.




LIR No. 3754/16
Bal Kishan Singh vs. M/s R.VS.

03.09.2020

Present: None for the parties.
The matter was earlier fixed for 02.07.2020 for consideration

on the application filed by the workman.

But the matter could not be taken up on that day, in view of
.spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for consideration on

the application filed by the workman on 09.12.2020.
Ahlmad is directed to send the ¢ f}y of this order to the

concerned official of District Court, RADC for oading on the official
website of the District Court. '

(PAWAN KUMAR MATTO)
Presidipg Officer Labour Court-IX
Rouyse Avenue Courts/New Delhi
03.09.2020



LIR No. 7348/16
- Subhash Chand vs. M/s Raro House of Fashion Pyt Lid

03.09.2020

Present: ~ Mohd. Nadeem, Proxy AR for the workman through vide
conference, ’

None for the management.
Management is already exparte.
The matter was earlier fixed for 03.04.2020 for hearing
arguments on the application filed by the workman.
But the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, no one has appeared on behalf of the management
through video conference.

Accordingly, the matter stands adjourned for hearing
arguments on the application filed by the workman 19.01.2021.

Ahlmad is directed to send the copy this order to the

Presidi Ofﬁccr Labour Onurt IX
Rouse Avenue Courts/New Delhi
03.09.2020



LID No. 68/1 7
Bisheshwar Dayal vs, M/y Bansal Industries

03.09.2020

Present: Ms. Pooja,

] Proxy AR for the workman through
conference,

Video
one for the Management.
Managemeng earlier exparte.)

The matter was earlier fixed for 02.05.2020 for filing replies
and considerations On two applications fi

led by the management, for

But the matter

could not be taken up on that day, in view of
spreading of covid 19,

Today, no one has appeared on behalf of the management

through video conference.

Accordingly, the matter stands adjourned for 04.09.2020 j.e.

the date already fixed for filing replies and considerations on the said

applications.
Ahlmad is directed to send the copy ‘of this order to the
concerned official of District Court, RADC for Jy{oading on the official

website of the District Court. M
| (PAWAJé?m&’M ATTO)

Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
03.09.2020




jJ.D No.54/13
aipal Singh vs. M/s Shiv Mohan Trading Company & Ors,

03.09.2020
Present: Sh. f\jit Kumar Singh, AR for the workman through video
conference.
Ms. Pooja, proxy AR both for the managements through video
conference.

The matter was earlier fixed for 03.04.2020 for filing reply and
consideration on the application filed by the workman vide which the
workman has sought to bring on record the LRs of the deceased proprietor
of the management No.1 and also for consideration on the application filed
by AR for the management No.1, vide which the name of the management
No.l is sought to be deleted in view of demise of the proprietor of the

management No.1.
But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, the proxy AR for the managementsseeks adjournment as

she is not having file with her.
Accordingly, the matter stands adjourned for filing reply and

considerations on both the applications on 15.12.2020.
Ahlmad is directed to send the copy of] this order to the

concerned official of District Court, RADC for uHi_o _c_iing on the official
e ™
>l

website of the District Court.

(PAWAN KUMAR M
Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
03.09.2020



LCA No. 96/18
Pramod Kumar vs. Sh. Gaurav Jain M/s APG Footwear & Anr.

03.09.2020

Present: None for the parties.
The matter was earlier fixed for 03.04.2020 for consideration
on the application under Order 6 Rule 17 of CPC filed by the workman.
But the matter could not be taken up on that day, in view of
spreading of covid 19.
Today, no one has appeared on behalf of any of the parties
through video conference.
Accordingly, the matter stands adjourned for consideration on

the abovesaid application on 25.01.2021.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploading on the official
website of the District Court. o ' .f"'j
(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
03.09.2020



LIR No. 1896/19
Kadar Khan vs. Sh. Durga Automobiles (A Division of Lido Commercial

Co. Ltd.)

03.09.2020

Present: None for the workman.
Sh. AK. Jha, AR for the management through video
conference.

The matter was earlier fixed for 02.05.2020 for filing reply and
consideration on the application filed by the workman under Section 11 of

the ID Act and also for framing of issues.
But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of the workman through

video conference.
The Ld. AR for the management seeks adjournment to file

reply to the said application.
Accordingly, the matter stands adjourned for filing reply and

consideration on the said application and for framing of issues on

25.01.2021.

Ahlmad is directed to send the copy /of ;nis order to the

/acfng on the official

concerned official of District Court, RADC for up

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Cnurt-IJ.(
Rouse Avenue Courts/New Delhi

03.09.2020



Misj DJ No. 21/20
Mahender Chand Verma vs. M/s Acurate Filter

03.09.2020

Present: None for the workman.

The matter was earlier fixed for 02.07.2020 for consideration
on the application filed by the workman for restoration of the case and also

for filing the proof of the publication/non-publication of award.

But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of the workman through

video conference.
Accordingly, the matter stands adjourned for the same purpose

on 01.12.2020.
Ahlmad is directed to send the copy—<of this order to the

concerned official of District Court, RADC for u?lo ding on the official

website of the District Court. L

(PAWA

Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
03.09.2020



LID No. 280/16
Rishi Kesh vs. M/s Khanna Transfer Print

03.09.2020

None for the parties.
The matter is fixed for today for hearing final arguments.

no one has appeared on behalf of any of the parties to

Present:

Today,

advance arguments through video conference.
the matter stands adjourned for 28.01.2021 for

Accordingly,

hearing final arguments.
Ahlmad is directed to send the co

| of District Court, RADC for uplgading on the official

f this order to the

concerned officia
website of the District Court.

(PAWAN KUMAR MATTO)

Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
03.09.2020



LC No. 580/16

Rishi Kesh vs. M/s Khanna Transfer Print

03.09.2020

None for the parties.

The matter is fixed for today for hearing final arguments.
f of any of the parties 10

Present:

Today, no one has appeared on behal

e arguments through video conference.

advanc
Accordingly, the matter stands a

djourned for 28.01.2021 for

hearing final arguments.
Ahlmad is directed to

fficial of District Court, RADC fo

send the copy of this order to the

concerned O r uploading on the official
|

website of the District Court.

(PAW, KUMAR MATTO)
PresZt g Officer Labour Court-IX
B79 e Avenue Courts/New Delhi
03.09.2020



LID No. 795/16
Vijay Narayan Rai @ Vijay Rai vs. M/s Mahaveera Transpor p
VL L,

03.09.2020

Present: None for the workman.
Sh. Rajneesh Mishra, AR for the management through video
conference.

The matter is fixed for today for hearing final arguments.

Today, no one has appeared on behalf of the workman to
advance arguments through video conference.

Accordingly, the matter stands adjourned for hearing final
arguments on 30.01.2021.

Ahlmad is directed to send the cop}faf)[his order to the
concerned official of District Court, RADC for u]?’lo ding on the official

website of the District Court.

(PAW ,

Presiding Officer Labour Court-1X

M)J{é Avenue Courts/New Delhi
03.09.2020

i



